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3.ORDER_DATED 4a3-20040

OR beine mentiened this matler has
peenput up teday,

Dearsed ceumsel fer the Appdicants
Mr,ASRo k Ku,Miskra has filed in ceurt the
Mise,Petitien fer permissien te presecute
this case jeimtlys

Heard MriAshek Xumar Mishra,leacmed
counsel fer the Aspplicants améd MI.S,B, Jend,
Learned Additisal Stanélime Coumsel (en whom
a cepy of the M2, as alse 0,2, have been

served)d 20 applicarts have jeined t@getheri
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Q. Metarrn 4n this Orieinal Applicatien amd by Filimg
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the M,2,M0, /2004 they have seught
permission te presecute this O.As jeirtlys
prayer fer presecute this Origimal Applicatien
jeimtly Wy 20 applicants is allewed suleject
te! pdgment »f ai additional ameust eof
I.WSGI-! in dhape! oﬁdmzwhiqh thelearned
cdh!Sél ‘ret the‘anplﬂcalts undertakes to .
fue »y 953,84, In the event of £iline

the additienal ameumt werth of W 56/ /=y
Reeistry is directed te cenfime this O.A..
No,1415/03 inm respect of applicant ne,l and
separate 0.) pumbars be assigked to
apslicants 2 te 20 for statistical purpeses,

M, 3, is accerdingly allewed and disposed of,
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2, ORDER DATED 4=3-2004
:

Heard MriMiskra,learned ceunsel
feor the Applicamts amé MZeo So Bo JeRa, learned
Additienal Standine Ceursel appearing fer thé
Respmndents(on whom cepy of this 0.2, hag
already been served) and perused the materials

placed on recs rd,

Applicamts elaim that they were
éngdged a8 Casual Labourers umder the
Telecem Départment of Govermment of India
amd by filing the prasent Original
Applicatien umder sectien 19 eof the AT Act,
1985, they have challenged tha steps takenm
by the Respondents to regulacise the

services of 455(eut of 1437)Casual lakeurers
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on the ground that the Respondents did net censider
their cases fer regularisatien,Apart frem ether grounmds,
the Advocate for the Applicamts states that while
ienoring the cases of.applicants.the Respendents have
enlisted several ether persens(who were either never
engaged for required peridd er engaged at a later point
of time,than the Applicants as caswal labeurers)fer
regularisatien?

Inthe abeve premises,witheut waisting amy
time amd entering inte the merits,;elis case is hereby
dispesed of at this admissien stage by askime the
applicants to subnit a censelidated representatien
te the Respondents (by giving full details)by 15.3,04
and the Respondents are hereby asked tocensider the )
said representations of the applicamts and enter inte
an enquiry te fimd out as te whether the Applicants have
got cascs for regularisatien,Until full censideratiom
is giver to the cases of the applicants anmd they are
intimated abeut the result ef such comsideratien,the
Respondents sheuld net preceed te regularise anybedy as
against the newly created 455 posts of R M, With these
ebservations and directiens,this 0,2, is disposed of,
Ne cests,

Whi le parting with this case,liberty is hereby
granted te the Applicants to represemt his case(lby giving

individually

full details aseut himselffim erder te substamtiate their
cases with prayer for persomal hearing,if they se like;
whick should be allewed by the Respondernts im all fairmess

of things{‘!'/j&
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Send cepies of this erder alongwith copies
of the 0,A, te the Respendents and free copies of this

erder be givern to the counsel for both sides,)

N
Member(Judi ial)
D



